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Report on behalf of the Regional Officer, HSPCB,
Panchkula in OA No. 434/2022 in compliance of order
dated 25.01.2024

1. That the Hon’ble NGT vide order dated 25.01.2024 has given

direction to the Regional Officer, HSPCB, Panchkula, which is

reproduced as under:-

"5. In view of the averments made in the application and
observations made in the report of the Joint Committee, we
consider presence of (1) M/s. Maa Sharda Screening Plant,
Manak Tabra, Panchkula, Haryana, (2) M/s. Naha Luxmi
Screening Plant, Manak Tabra, Panchkula, Haryana and (3) M/s
Shree Shayam Ji Screening Plant, Manak Tabra, Panchkula,
Haryana who stand impleaded as respondents No. 8 to 10. The
Registry is directed to prepare and attach memo of parties to the

application and issue notices to respondents No. 8 to 10.

"6. Notice issued to respondent no. 5 was received with ‘left’ report.
Notice be issued again to respondent no. 5 and be served on it
through the Deputy Commissioner, Panchkula and for this
purpose notice issued to the respondent no. 5 be sent to the
Deputy Commissioner, Panchkula by Email for getting service of

the same effected on it and sending his report in this regard

7. Replies by respondents’” no. 5 to 10 and additional
reply/response by HSPCB be filed within 15 days by email at
judicial-ngt@gov.in...”

2. It is apt to mention here that the applicant averments regarding
Gurudwara ManakTabra, being a place of a historical background
and religious importance, liable to be treated as tourist place and
the screening plants are being run in close proximity to the
Gurudwara ManakTabra in violation of siting criteria as per
notification dated 10.03.2016. It is important to mention here
that as per joint committee report dated 25.11.2022 submitted
before this Tribunal, the Gurudwara Manak Tabra is not a tourist
complex declared by the Haryana Tourism Department,
Chandigarh.

3. Further, as per report dated 20.01.2024 the joint committee
submitted before the Hon’ble NGT that no screening plants are
running without obtaining the Consent to Operate from the
HSPCB.

Page 2 of 2



31

. However, the joint committee inspected the respondent nos. 5 to
10 (screening plants) on 16.01.2024 and during the inspection
01 no. screening plant found closed and 05 nos. screening plants
are found operational. Further, during the inspection, the joint
committee observed that 05 nos. screening plants are not
complying the conditions of CTO/notification dated 10.03.2016.

The detailed status of deficiencies observed during the
inspection dated 16.01.2024 has already been submitted vide
report dated 20.01.2024 before this Hon’ble NGT.

. In view of above, closure order of 5 no of screening plants was
issued by the Competent Authority of the Board vide letter dated
24.01.2023 and 25.01.2024 and the compliance of the closure
order was done by the concerned field officer of HSPCB on
25.01.2024 in the presence of unit’s representative. The copy of

compliance of closure order is attached an Annexure-R-1.

. It is also submitted here that the Regional Office, Panchkula
recommended for imposition of Environment Compensation
against the 06 nos of screening plants. The list of 06 screening
plants is attached as Annexure R-2.

. The status of remaining screening plants established in the

Manak tabra and Raipur rani area is submitted as under:-

Total no. of screening plant =35
Status of CTE/CTO of 35 screening plant = obtained
Closed screening plants by Board = 06
Dismantled screening plant =02
Closed by on its own screening plant = 01

It is necessary to mention here that the concerned field officer of
the Board inspected the 26 screening plants on 13.12.2023 &
14.12.2023 and during inspection the screening plants found
operational. Further, some of them have planted fresh plants in
some places which are not fully grown, however these screening
plants had installed the tarapaulin/barricade of adequate height
to control the dust emissions as mentioned in the notification of
screening plants and found complying in other aspects along
with the CTO conditions. The detailed status of the all screening
plants in tabular form is attached as Annexure-R-3.
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9. Further it is submitted that these screening plants have

submitted their representation on 08.02.2024 and 09.02.2024 to
the Chairman, HSPCB mentioning that due to heavy rainfall and
thunderstorm and hailstorm occur in District Panchkula on
04.02.2024 and 05.02.2024 their barricades/ tarpaulin clothes
are broken and damaged heavily and they are in the process of

reinstalling the same(Annexure R-4).

10. That the Regional Office, HSPCB, Panchkula requested to the

Naib Tehsildar to provide actual crow fly distance of the
screening plants from the Gurudwara Manak Tabra and a report
dated 05.01.2024 received from Naib Tehsildar, Raipur Rani,
Panchkula regarding actual crow fly distance of the screening
plants from the Gurudwara Manak Tabra which is annexed as

(Annexure-R-5).

The Regional office is monitoring all the screening plants and
will ensure the compliance of CTO conditions and notification of
screening plant dated 10.03.2016.

The above report is being submitted in the matter of OA No.

434 of 2022; Gurudwara Manak Tabra Prabandhan Committee V/s.
State of Haryana and Ors, for consideration and taking further
necessary action, in compliance of the Orders of Hon'ble NGT in
this matter.

Dated : \él°1lq’oll—1 . y

Regional Officer, HSPCB,
Panchkula
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5 ANNEXURE-R-(33 5

o, Regional Office, Panchkula Region
§ Haryana State Pollution Control Board
.,&..,,}..;k;ﬁ SCO 115-116, 1* Floor, Sector -25, Panchkula

e )site - www.hspcb.gov.in E-Mail - hspcbropkl@gmail.com

No. HSPCB/PKL/2024/23 45 Dated: 30] ol) 2o2Y
To

The Chairman,

Haryana State Pollution Control Board,

Panchkula.

Kind Attn: SEE (HWM Cell, HQ)

Sub: Compliance of closure order of 05 screening plants established in
Village-Manak Tabra, Raipur Rani, Panchkula.

Ref: Head office closure order dated 24.01.2024 & 25.01.2024.

In this regard, Please find enclosed herewith the compliance reports in

compliance of Head office closure order as mentioned below:-

1. M/s Mahadev Screening Plant, Village Manaktabra, District Panchkula.

2. M/s Maa Sharda Screening Plant, Vill. Manaktabra, Trilokpur Road, Panchkula.

3. M/s Diwan Screening Plant, Vill. Manaktabra, Raipur Rani, Panchkula.

4. M/s Maha Luxmi Screening Plant, Vill. ManakTabra, Raipur Rani, Trilokpur Road,
Distt. Panchkula.

5. Shree Shayam Ji Screening Plant, Vill. Manaktabra, Tehsil and Distt. Panchkula.

This is submitted for your kind information & further necessary action

please.

-

DA /As above /

Regional Officer,
Panchkula Region
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il Regional Office, Panchkula Region
§ m—, Haryana State Pollution Control Board
e SCO 115-1186, 1% Floor, Sector -25, Panchkula

»NMFL"  Website - www.hspcb.gov.in E-Mail - hspcbropkl@gmail.com

% gawn &

No.. S 22450 (ONCoed-cepated... 24|21 7. ... /s .. Masn Sindal Loeent|
St Mﬂw’b,ﬂmtm@aéxﬁ,ﬂﬁ%fmr ........ A T N p—— :

In compliance of Haryana State Pollution Control Board Head Office/Regional Office order
No. %VQ’MGCQ‘{CUO'OI——ODLK .......... dated .24 l"‘"V‘l ............ under section 31-A of the

Air (Prevention & Control of Pollution) Act, 1981 and under section 33-A of Water (Prevention

& Control of Pollution) Act, 1974 of M/s.,..&%<.gl.&ﬂ.rz{é\....,._g.%:;(—';nttnf Mf“ft,

2
e\ p,hr:n%n ........................................................... g
The above said unit has been closed and sealed in presence of Sh@muﬁvév,(nsﬁﬁ

The following components have been sealed:
1, > C@’LVU‘@L’M L X
Mo (e oy T e oy

s oW

The seal impression on the above components is given as below:

i

The unit has not produced and stay order on enquiry.

0.0 ondos Ko

Signature of Unit‘Representative. Signature of the officer of HSPCB

UN\ES\—P @W\\‘JA L
Y629 550
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Inspection no. : 57122750
HROCMMS ID . 16PAN3395180

— Haryana State Pollution Control Board
C-11, SECTOR-6, PANCHKULA
PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, MAA SHARDA SCREENING PLANT , VILLAGE MANAKTABRA TEHSIL RATIPURRANI
DISTRICT PANCHKULA has established and operating a Screening Plant at VILLAGE MANAKTABRA
TEHSIL RAIPURRANI DISTRICT PANCHKULA which is polluting in nature;

Whereas, a complaint against above said unit was received for causing Water ,Air pollution from Sh. NGT
matter OA no. 434/2022 entitled as Gurudwara Manaktabra Prabhandhan Committee vs State of Haryana
vide letter dated 04-Jul-2022

Whereas, the above said unit was visited by the field officer of the Board on 23-Nov-2023 and reported the
following violations made by the unit under :-

Unit inspected in NGT matter OA no.
434/2022 entitled as Gurudwara Manaktabra Prabhandhan
Committee vs State of Haryana and SCN was issued to the unit
for deficiencies observed during the inspection. The unit had
submitted the reply of SCN and to verify the compliance, unit
was again inspected along with the joint committee constituted
by hon'ble NGT consisting of DC, Panchkula and RO, HSPCB
Panchkula.
During verification unit still found non complying and
deficiencies observed during inspection is:-

|. Not maintaining two rows of trees on the outer periphery.
2. Height of installed barricades along the outer periphery on 01 side is less than the height of the highest tip
of the conveyor belts which is not as per the notification dated 10.03.2016.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panchkula
vide his letter dated 23/11/2023 but the unit has not submitted the reply;

Whereas, Regional Officer, Panchkula vide his recommendation letter number
HSPCB/PAN/2024/RO/INS/57122750CONCRO01 dated 17-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that

*** This is system generated certificate ***



338 >

Inspection no. : 57122750
HROCMMS ID : 16PAN3395180)

the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above:

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s MAA
SHARDA SCREENING PLANT VILLAGE MANAKTABRA TEHSIL RAIPURRANI DISTRICT
PANCHKULA by sealing its plant / machinery and DG sets(if any) alongwith disconnection of the clectric
supply and/or water supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, is an offence.

Dated Panchkula, the P Raghavendra RAO
22-Jan-2024 Chairman
Endst. No.:HSPCB/PAN/2024/INS/57122750CONCO001- Dated:24-Jan-2024
004

A copy of the above is forwarded to the following for information and necessary action:-
1. The Deputy Commissioner, PANCHKULA

2. Exccutive Engineer, UHBVNL Operation Division, PANCHKULA. He is directed to disconnect the
electric supply of the above said project of the unit immediately and submit compliance report within 03
days positively.

3. The Regional Officer, Panchkula. He is asked to ensure the compliance of closure order immediately and
to submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosccution casc for the above said violations and will submit the proper and complete
casc with reasoned recommendation for the same to Head Office immediately.

4. MAA SHARDA SCREENING PLANT VILLAGE MANAKTABRA TEHSIL RAIPURRAN]
DISTRICT PANCHKULA

Dignally signed

NIRMAL mf:m
KUMAR Date: 2024.01 25

09:58:09 +05'30
Nirmal Kumar, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

**% This is svstem generated certificate ***
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o s, Regional Office, Panchkula Region
§ mevi— Haryana State Pollution Control Board
e SCO 115-116, 1* Floor, Sector -25, Panchkula

REWZT  Website - www.hspcb.gov.in E-Mail - hspcbropkl@amail,com

In compliance of Haryana State Pollution Control Board Head Office/Regional Office order

No. THI-62% CoNcoodl 004 dated 74'117"1 ............... under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and under section 33-A of Water (Prevention
& Control of Pollution) Act, 1974 of M/s...Mabwad ey Sereenc.s M , Marakdabys,
Kﬂ/‘lﬁ/uw .......... TR ocolil o T S W VIR AT VT P Sl R S T

The above said unit has been closed and sealed in presence of %@W\M&Uf&n@n :

............ BRI o S5 ot

The following components have been sealed:

1. Mac, Louvey o< et —1L

2. Moo touveyor et~ &
Thadns vk

W

The seal impression on the above components is given as below:

The unit has not produced and stay order on enquiry.

[~ N
fpd~ ) ﬁ,
Signature of Unit Representative. Signature of the officer of HSPCB
/4%44 \WAL— 89 <
246
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Inspection no. : 57122688
HROCMMS ID : 18PANI60510

%"#: Haryana State Pollution Control Board
MSPEE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspecbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, Mahadev Screening plant, Village Manaktabra Tchsil and District Panchkula has established a
Screening Plant at Village Manaktabra Tehsil and District Panchkula which is polluting in nature:

Whereas, a complaint against above said unit was received for causing , pollution from Sh. NGT matter OA
no. 434/2022 entitled as Gurudwara Manaktabra Prabhandhan Committee vs State of Haryana vide letter
dated 04-Jul-2022

Whereas, the above said unit was visited by the field officer of the Board on 21-Nov-2023 and reported the
following violations made by the unit under Water (Prevention & Control of Pollution) Act, 1974 / Air
(Prevention & Control of Pollution) Act, 1981:-

Unit inspected in NGT matter OA no.
434/2022 entitled as Gurudwara Manaktabra Prabhandhan
Committee vs State of Haryana and SCN was issued to the unit for deficiencies observed during the
ispection. The unit had submitted the reply of SCN and to verify the compliance, unit was again inspected
along with the joint committee constituted
by hon'ble NGT consisting of DC, Panchkula and RO, HSPCB Panchkula.
During verification unit still found non complying and
deficiencies observed during inspection is:-
l.Installed barricades along the outer periphery on 01 side is
damaged and hence not maintained.
2.Not maintaining the newly planted trees as some of them are dried up.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panchkula
vide his letter dated 23/11/2023 The reply submitted by the unit vide letter dated 04-Dec-2023 was not find
satisfactory as per detail given below:

Unit inspected in NGT matter OA no.

434/2022 entitled as Gurudwara Manaktabra Prabhandhan

Committee vs State of Haryana and SCN was issued to the unit for deficiencies observed during the
nspection. The unit had submitted the reply of SCN and to verify the compliance, unit was again inspected
along with the joint committee constituted

by hon'ble NGT consisting of DC, Panchkula and RO, HSPCB Panchkula.

During verification unit still found non complying and

*** This is system generated certificate ***
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Inspection no. : 57122688
HROCMMS ID - 18PAN160510

deficiencies observed during inspection is:-

|.Installed barricades along the outer periphery on 01 side is

damaged and hence not maintained.

2.Not maintaining the newly planted trees as some of them are dried up.

Whereas, Regional Officer, Panchkula vide his recommendation letter number
HSPCB/PAN/2024/RO/INS/57122688CONCRO001 dated 17-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981. and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above:

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s Mahadev
Screening plant Village Manaktabra Tehsil and District Panchkula by sealing its plant / machinery and DG
sets(1f any) alongwith disconnection of the electric supply and/or water supply of the above said unit, with
immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Alr
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, is an offence.

Dated Panchkula, the P Raghavendra RAO
23-Jan-2024 Chairman
Endst. No.:HSPCB/PAN/2024/INS/57122688CONCO001- Dated:25-Jan-2024
004

A copy of the above is forwarded to the following for information and necessary action:-
1. The Deputy Commissioner, PANCHKULA

2. Executive Engineer, UHBVNL Operation Division, PANCHKULA. He is directed to disconnect the
clectric supply of the above said project of the unit immediately and submit compliance report within 03
days positively.

3. The Regional Officer, Panchkula. He is asked to ensure the compliance of closure order immediately and
to submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

*¥* This is system generated certificate ***
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Inspection no. ; 57122688
HROCMMS ID : 18PANI160510

4. Mahadev Screening plant Village Manaktabra Tchsil and District Panchkula
NIRMAL *P3in g
KUMAR o iodis
Nirmal Kumar, Sr Environment Engineer

Branch Incharge (HQ)
For Chairman

*¥* This is system generated certificate ***
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i Regional Office, Panchkula Region
§ mme— Haryana State Pollution Control Board )
T SCO 115-116, 1 Floor, Sector -25, Panchkula

PREFSS Website - www.hspcb.gov.in E-Mail - hspcbropkl@gmail.com

Compliance report of Closure order issued by Head Office / Regional Office vide Order

No.SH 2237 3CenCooel- ect  pated.. . 7"’]""!7"‘[ ........ M5 ;ngC)avx ..... &QYKCLI7JH(W

.............. Manade febr, Lmipmr R

In compliance of Haryana State Pollution Control Board Head Office/Regional Office order

No. S22 ClonCoeel o2 dated V’lfﬂ’)’ﬂ .............. under section 31-A of the
Air (Prevention & Control of Pollution) Act, 1981 and under section 33-A of Water (Prevention
& Control of Pollution) Act, 1974 of M/s.... Tl ¢ Tawx”\(awb

.............. Mk 6*“’\,&”%]%)7&”""

2 '
The above said unit has been closed and sealed in presence of Sh%wﬁw&%,k@

________ Gl Nilear Qvives) ., S, Cask S @A)

The following components have been sealed:
L Mot s or bl 3

2. mans Larvey oy L g
3. hadtms Lntrf—:rf
4,

The seal impression on the above components is given as below:

The unit has not produced and stay order on enquiry.

’ L
e fndergnGay12T Rt T

Signature of Unit Representative. Signature of the officer of HSPCB

Mg
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Inspection no. : 57122723
HROCMMS ID : 16PAN342735()

x> Haryana State Pollution Control Board
VSPRR C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, Diwan Screening Plant, Manaktabra Raipur Rani has established and operating a Screening Plant
at Manaktabra Raipur Rani which is polluting in nature;

Whereas, a complaint against above said unit was received for causing , pollution from Sh. NGT matter OA
no. 434/2022 entitled as Gurudwara Manaktabra Prabhandhan Committee vs State of Haryana vide letter
dated 04-Jul-2022

Whereas, the above said unit was visited by the field officer of the Board on 21-Nov-2023 and reported the
following violations made by the unit under :-
Unit inspected in NGT matter OA no.
434/2022 entitled as Gurudwara Manaktabra Prabhandhan
Committee vs State of Haryana and SCN was issued to the unit
for deficiencies obscrved during the inspection. The unit had submitted the reply of SCN and to verify the
compliance, unit
was again inspected along with the joint committee constituted
by hon'ble NGT consisting of DC, Panchkula and RO, HSPCB
Panchkula.
During verification unit still found non complying and
deficiencies observed during inspection is:-
I. Not maintaining the newly planted trees as some of them are dried up.

2.Installed barricades along the outer periphery on 01 side is found
damaged and hence not maintained.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panchkula
vide his letter dated 23/11/2023 but the unit has not submitted the reply;

Whereas, Regional Officer, Panchkula vide his recommendation letter number
HSPCB/PAN/2024/RO/INS/57122723CONCRO01 dated 17-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water

¥®* This is system generated certificate ***
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Inspection no. : 57122723
HROCMMS ID : 16PAN3427350)

(Prevention & Control of Pollution) Act, 1974, as mentioned above:

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s Diwan
Screening Plant Manaktabra Raipur Rani by sealing its plant / machinery and DG sets(if any) alongwith
disconnection of the clectric supply and/or water supply of the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, is an offence.

Dated Panchkula, the P Raghavendra RAO
22-Jan-2024 Chairman
Endst. No.:HSPCB/PAN/2024/INS/57122723CONCO001- Dated:24-Jan-2024
004

A copy of the above is forwarded to the following for information and necessary action:-
1. The Deputy Commissioner, PANCHKULA

2. Executive Engincer, UHBVNL Operation Division, PANCHKULA. He is directed to disconnect the
electric supply of the above said project of the unit immediately and submit compliance report within 03
days positively.

3. The Regional Officer, Panchkula. He is asked to ensure the compliance of closure order immediately and
to submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

4. Diwan Screening Plant Manaktabra Raipur Rani

N I RMA L Digitally signed by
NI

RMAL KUMAR

KUMAR @550sos0

Nirmal Kumar, Sr Environment Engineer
Branch Incharge (HQ)
For Chairman

*** This is system generated certificate ***
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Jr stk Regional Office, Panchkula Region
§ m———, Haryana State Pollution Control Board
2t Bl b, SCO 115-116, 1* Floor, Sector -25, Panchkula _
PREFS Website - www.hspcb.gov.in E-Mail - hspcbropkl@gmail.com

Air (Prevention & Control of Pollution) Act, 1981 and under section 33-A of Water (Prevention

& Control of Pollution) Act, 1974 of M/s...... WL‘KLMKW»"' ...... ;WW»( fpﬂﬂ A

...... "m"’tfv(,f(fw' R s R s it
The above said unit has been closed and sealed in presence of Sh ﬂﬂn’fc

........ & Nileas  Vewnaa(Daves) .

and unit representative Sh... N oarendes

of M/s M\"LLM%MA/\JSCfCCMM

......... QS/W/W g et

The following components have been sealed:
1. Mac ey o ek -1
2. Maten Corveor Lrctt—Ta
c [ 1 P Ty R p O e

4,

The seal impression on the above components is given as below:

The unit has not produced and stay order on enquiry.

§ pfrdeiinrn

Signature of Unit Representative. Signature of the officer of HSPCB

Meenges
ag| 115
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Inspection no. : 57122755
HROCMMS ID : 16PAN3490904

ﬁé Haryana State Pollution Control Board
VSPERE C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, Maha Luxmi Screening Plant, Village Manak Tabra Raipur Rani Trilokpur Road District
Panchkula has established a Screening Plant at Village Manak Tabra Raipur Rani Trilokpur Road District
Panchkula which is polluting in nature:

Whereas, a complaint against above said unit was received for causing , pollution from Sh. NGT matter OA
no. 434/2022 titled as Gurudwara Manaktabra Prabhandhan Committee vs State of Haryana vide letter
dated 04-Jul-2022

Whereas, the above said unit was visited by the field officer of the Board on 2 [-Nov-2023 and reported the
following violations made by the unit under :-
Unit inspected in NGT matter OA no.
434/2022 cntitled as Gurudwara Manaktabra Prabhandhan
Committee vs State of Haryana and SCN was issued to the unit
for deficiencies observed during the inspection. The unit had
submitted the reply of SCN and to verify the compliance, unit
was again inspected along with the joint committee constituted
by hon'ble NGT consisting of DC, Panchkula and RO, HSPCB
Panchkula.
During verification unit still found non complying and
deficiencies observed during inspection is:-
I.Not maintaining two rows of trees on the outer periphery.
2.Height of installed barricades along the outer periphery is less than the height of the highest tip of the
conveyor belts which is not as per the notification dated 10.03.2016.
3.Not maintaining the ramp inside the premises.
4. Not maintaining the 03 no. of re-circulation tanks.

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panchkula
vide his letter dated 23/11/2023 The reply submitted by the unit vide letter dated 07-Dec-2023 was not find
satisfactory as per detail given below:

Unit inspected in NGT matter OA no.
434/2022 cntitled as Gurudwara Manaktabra Prabhandhan
Committec vs State of Haryana and SCN was issued to the unit

*¥* This is system generated certificate ***
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for deficiencies observed during the inspection. The unit had
submitted the reply of SCN and to verify the compliance, unit

was again inspected along with the joint committee constituted

by hon'ble NGT consisting of DC, Panchkula and RO, HSPCB
Panchkula.

During verification unit still found non complying and

deficiencies observed during inspection is:-

1.Not maintaining two rows of trees on the outer periphery.
2.Height of installed barricades along the outer periphery is less than the height of the highest tip of the
conveyor belts which is not as per the notification dated 10.03.2016.
3.Not maintaining the ramp inside the premises.

4 Not maintaining the 03 no. of re-circulation tanks.

Whereas, Regional Officer, Panchkula vide his recommendation letter number
HSPCB/PAN/2024/RO/INS/57122755CONCRO001 dated 17-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above:;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s Maha
Luxmi Screening Plant Village Manak Tabra Raipur Rani Trilokpur Road District Panchkula by sealing its
plant / machinery and DG sets(if any) alongwith disconnection of the electric supply and/or water supply of
the above said unit, with immediate effect.

In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, is an offence.

Dated Panchkula, the P Raghavendra RAO
22-Jan-2024 Chairman
Endst. No.:HSPCB/PAN/2024/INS/57122755CONCO001- Dated:24-Jan-2024
004

A copy of the above is forwarded to the following for information and necessary action:-
1. The Deputy Commissioner, PANCHKULA

2. Executive Engineer, UHBVNL Operation Division, PANCHKULA. He is directed to disconnect the
clectric supply of the above said project of the unit immediately and submit compliance report within 03

*** This is system generated certificate ***
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days positively.

3. The Regional Officer, Panchkula. He is asked to ensure the compliance of closure order immediately and
to submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

4. Maha Luxmi Screening Plant Village Manak Tabra Raipur Rani Trilokpur Road District Panchkula

NIRMAL Ditaly sty MW
KUMAR o

Nirmal Kumar, Sr Environment Engineer

Branch Incharge (HQ)

For Chairman

*** This is system generated certificate ***
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¥, Regional Office, Panchkula Region
oy Haryana State Pollution Control Board
LT A SCO 115-116, 1* Floor, Sector -25, Panchkula

PRUFSS Website - www.hspcb.gov.in E-Mail - hspcbropkl@gmail.com

Air (Prevention & Control of Pollution) Act, 1981 and under section 33-A of Water (Prevention

& Contro| of Pollution) Act, 1974 of M/s.... SEree. St zm..ﬁ.i.,..%ﬁeam)«f/\ﬁauit,
................ wfmﬂnw fMaatalye

PO ol M s WO RO R e
The above said unit has been closed and sealed in presence of Shwwk/g‘l”fﬂ@( @)/
________ £, dan. Verma Dares) St Chek Sy (FA)

The following components have been sealed:
1. Maan mwjofwfi

2. WMoun C/@‘W-f/b’o\’ loethc — 0
4.

The seal impression on the above components is given as below:

Toh? E\QOC\GO{}% L nondi— i

Signature of Unit Representative. Signature of the officer of HSPCB
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Inspection no. : 57122764
HROCMMS ID : 17PAN4588758

-*--—-“# Haryana State Pollution Control Board
M.l C-11, SECTOR-6, PANCHKULA

PHONE:-0172-2577870-73,FAX-NO-2581201
E-mail:-hspcbho@gmail.com
Website:-HSPCB.ORG.IN, HROCMMS.NIC.IN

CLOSURE ORDER

Whereas, Shree Shayam Ji Screening Plant, Vill. Manaktabra, Tehsil and Distt. Panchkula has established a
Screening Plant at Vill. Manaktabra, Tehsil and Distt. Panchkula which is polluting in nature:

Whereas, a complaint against above said unit was received for causing , pollution from Sh. NGT matter OA
no. 434/2022 entitled as Gurudwara Manaktabra Prabhandhan Committee vs State of Haryana. vide letter
dated 04-Jul-2022

Whereas, show Cause Notice for closure was issued to the above said unit by Regional Officer Panchkula
vide his letter dated 23/11/2023 The reply submitted by the unit vide letter dated 06-Dec-2023 was not find
satisfactory as per detail given below:

Unit inspected in NGT matter OA no. 434/2022 entitled as Gurudwara Manaktabra Prabhandhan Committee
vs State of Haryana and SCN was issued to the unit for deficiencies observed during the inspection. The unit
had submitted the reply of SCN and to verify the compliance, unit was again inspected along with the joint
committee constituted by Hon'ble NGT consisting of DC, Panchkula and RO, HSPCB Panchkula.

During verification unit still found non complying and deficiencies observed during inspection is:-

1.Not maintaining two rows of trees on the outer periphery.

2.Height of installed barricades along the outer periphery is less than the height of the highest tip of the
conveyor belts which is not as per the notification dated 10.03.2016.

Whereas, Regional Officer, Panchkula vide his recommendation letter number
HSPCB/PAN/2024/RO/INS/57122764CONCRO001 dated 17-Jan-2024 has recommended for taking closure
action against the unit under section 31A of Air (Prevention & Control of Pollution) Act, 1981 and 33-A of
Water (Prevention & Control of Pollution) Act, 1974 , which has been examined and it has been found that
the unit has violated the provisions of Air (Prevention & Control of Pollution) Act, 1981, and Water
(Prevention & Control of Pollution) Act, 1974, as mentioned above;

Therefore, keeping in view of the above said facts and in exercise of the powers conferred under section 33-
A of Water (Prevention & Control of Pollution) Act, 1974, and 31-A of Air (Prevention & Control of
Pollution) Act, 1981, it is hereby ordered to close down the operation of the above said unit, M/s Shree
Shayam Ji Screening Plant Vill. Manaktabra, Tehsil and Distt. Panchkula by sealing its plant / machinery
and DG sets(if any) alongwith disconnection of the electric supply and/or water supply of the above said
unit, with immediate effect.

*** This is system generated cerlificate ***
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In addition to above it is also intimated that non compliance to directions issued under section 31-A of Air
(Prevention & Control of Pollution) Act, 1981 and 33-A of Water (Prevention & Control of Pollution) Act,
1974, is an offence.

Dated Panchkula, the P Raghavendra RAOQO
22-Jan-2024 Chairman
Endst. No.:HSPCB/PAN/2024/INS/57122764CONCO001- Dated:24-Jan-2024
004

A copy of the above is forwarded to the following for information and necessary action:-
1. The Deputy Commissioner, PANCHKULA

2. Executive Engineer, UHBVNL Operation Division, PANCHKULA. He is directed to disconnect the
clectric supply of the above said project of the unit immediately and submit compliance report within 03
days positively.

3. The Regional Officer, Panchkula. He is asked to ensure the compliance of closure order immediately and
to submit compliance report in this regard within 03 days positively. He will also initiate legal action against
the unit for filing prosecution case for the above said violations and will submit the proper and complete
case with reasoned recommendation for the same to Head Office immediately.

4. Shree Shayam Ji Screening Plant Vill. Manaktabra, Tehsil and Distt. Panchkula
NIRMAL (&
KUMAR 5
Nirmal Kumar, Sr Environment Engineer

Branch Incharge (HQ)
For Chairman

*** This is system generated certificate ***
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ANNEXURE-R-2

Sr.No

Name of the screening plant.

Present status

Remarks

1 M/s Mahadev Screening Plant, In compliance of closure | The Regional Office, Panchkula
Village Manaktabra, District order dated 25.01.2024, | vide letter dated 12.02.2024
Panchkula. closed by the Board on | recommended for imposition of

25.01.2024 Environmental Compensation
amounting to Rs. 4,12,500/-
against the unit

2 M/s Maa Sharda Screening In compliance of closure | The Regional Office, Panchkula
Plant,Vill. Manaktabra, Trilokpur order dated 24.01.2024, | vide letter dated 12.02.2024
Road, Panchkula closed by the Board on | recommended for imposition of

25.01.2024 Environmental Compensation
amounting to Rs. 4,12,500/-
against the unit

3 M/s Diwan Screening Plant, Vill. In compliance of closure | The Regional Office, Panchkula
Manaktabra, Raipur Rani, order dated 24.01.2024, | vide letter dated 12.02.2024
Panchkula closed by the Board on | recommended for imposition of

25.01.2024 Environmental Compensation
amounting to Rs. 4,12,500/-
against the unit

4 M/s Maha Luxmi Screening Plant, | In compliance of closure | The Regional Office, Panchkula
Vill. ManakTabra, Raipur Rani, order dated 24.01.2024, | vide letter dated 12.02.2024
Trilokpur Road, Distt. Panchkula closed by the Board on | recommended for imposition of

25.01.2024 Environmental Compensation
amounting to Rs. 4,12,500/-
against the unit

5 M/s Shree Shayam Ji Screening In compliance of closure | The Regional Office, Panchkula
Plant, Vill. Manaktabra, Tehsil and | order dated 24.01.2024, | vide letter dated 12.02.2024
Distt. Panchkula closed by the Board on | recommended for imposition of

25.01.2024. Environmental Compensation
amounting to Rs. 4,12,500/-
against the unit

6 M/s Shri Ram Screening Plant, In compliance of closure | Environmental Compensation
Vill. Manaktabra, Trilokpur Road, | order dated 22.08.2022, | imposed vide order dated
Panchkula. closed by the Board on |13.02.2023 amounting to Rs.

29.08.2022 3,31,250/- against the unit.
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ANNEXURE-R-3

Sr.No | Name & Address of the screening plant. Crow fly | Status of | Date of Remarks
distance from | CTO inspection
the
Gurudwara
Manak Tabra
as per Naib
Tehsildar
report dated
05.01.2024
1 M/s Raja Screening Plant, Vill. Manak Tabra, Raipur 280 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
Rani, Distt. Panchkula. 31.03.2026 and maintained the green belt
2 M/s Kirti Screening Plant, Trilokpur Road, Manak 250 Karam Obtained upto 14.12.2023 Unit had installed Barricade
Tabra, Raipur Rani, Panchkula 31.03.2032 and maintained the green belt
3 M/s New Dashmesh Screening Plant, Vill. 630 Karam Obtained upto 14.12.2023 Unit had installed Barricade
Manaktabra, Raipur Rani, Panchkula 31.03.2027 and maintained the green belt
4 M/s Shree Markanda Gravels, Manak Tabra, 590 Karam Obtained upto 14.12.2023 Unit had installed Barricade
Panchkula. 31.03.2024 and maintained the green belt
5 M/s Durga Screening Plant, VPO Raipur Rani, Distt. 800 Karam Obtained upto 13.12.2023 Unit had installed Barricade
Panchkula. 31.03.2027 and maintained the green belt
6 M/s Shree Ram Screening Plant, VPO Raipur Rani, 800 Karam Obtained upto 14.12.2023 Unit had installed Barricade
Distt. Panchkula. 31.03.2028 and maintained the green belt
7 M/s Punia Screening Plant, Village Raipur Rani, 800 Karam Obtained upto 13.12.2023 Unit had installed Barricade
District Panchkula. 31.03.2028 and maintained the green belt
8 M/s Shri Krishna Screening Plant, VPO Raipur Rani, 270 Karam Obtained upto 13.12.2023 Unit had installed Barricade

Distt. Panchkula.

31.03.2024

and maintained the green belt
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District Panchkula.

31.03.2027

9 M/s Ganga Screening Plant, Village Raipur Rani, 800 Karam Obtained upto 13.12.2023 Unit had installed Barricade
Distt. Panchkula. 31.03.2027 and maintained the green belt
10 M/s Chandigarh Screening Plant, Vill. & Tehsil Raipur | 800 Karam Obtained upto | 13.12.2023 Unit had installed Barricade
Rani, Distt. Panchkula. 31.03.2028 and maintained the green belt
11 M/s Shiv Shakti Washing Plant, Vill. Raipur Rani, 280 Karam Obtained 14.12.2023 Unit had installed Barricade
Distt. Panchkula. upto31.03.2027 and maintained the green belt
12 M/s Vaishnavi Screening Plant, Vill. Raipur Rani, Distt. | 280 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
Panchkula. 31.03.2024 and maintained the green belt
13 M/s Bajrang Screening Plant, Vill. Raipur Rani, Distt. 290 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
Panchkula 31.03.2025 and maintained the green belt
14 M/s Krishna Screening Plant, Vill. Raipur Rani, 350 Karam Obtained upto | 13.12.2023 Unit had installed Barricade
Panchkula. 31.03.2027 and maintained the green belt
15 M/s Suraj Screening Plant, Vill. Raipur Rani, 350 Karam Obtained upto 13.12.2023 Unit had installed Barricade
Panchkula. 31.03.2026 and maintained the green belt
16 M/s Mata Bala Sundri Screening Plant, Vill. Raipur 300 Karam Obtained 14.12.2023 Unit had installed Barricade
Rani, Panchkula. upto31.03.2025 and maintained the green belt
17 M/s Saraswati Screening Plant, Vill. Raipur Rani, 350 Karam Obtained upto 13.12.2023 Unit had installed Barricade
Panchkula. 31.03.2026 and maintained the green belt
18 M/s Samlashan Screening Plant, Trilokpur Road, 250 Karam Obtained upto 14.12.2023 Unit had installed Barricade
Raipur Rani, Distt. Panchkula. 31.03.2027 and maintained the green belt
19 M/s Amar Screening Plant, Raipur Rani, Trilokpur 250 Karam Obtained upto 14.12.2023 Unit had installed Barricade
Road, Panchkula. 31.03.2030 and maintained the green belt
20 M/s Aggarwal Screening Plant, Vill. Raipur Rani, 700 Karam Obtained upto 13.12.2023 Unit had installed Barricade

355



356

26

and maintained the green belt

21 M/s M.S Screening Plant, Raipur Rani, Panchkula 250 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
31.03.2025 and maintained the green belt
22 M/s Kanav Gravels, Vill. Manak Tabra, Tehsil Raipur 590 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
Rani, Distt. Panchkula. 31.03.2028 and maintained the green belt
23 M/s B.N. Screening Plant, Raipur Rani, Panchkula 800 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
31.03.2025 and maintained the green belt
24 M/s Shree Ganesh Screening Plant, Trilokpur Road, 300 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
Raipur Rani, Distt. Panchkula. 31.03.2026 and maintained the green belt
25 M/s Shree Balaji Screening Plant, Trilokpur Road, 260 Karam Obtained upto | 14.12.2023 Unit had installed Barricade
Raipur Rani, Distt. Panchkula. 31.03.2024 and maintained the green belt
26 M/s Maa Durga Screening Plant, Trilokpur Road, Vill. | 414 Karam Obtained upto 14.12.2023 Unit had installed Barricade
Raipur Rani, Distt. Panchkula. 31.03.2025 and maintained the green belt
27 M/s National Screening Plant, Trilokpur Road, Vill. 250 Karam Closed by 14.12.2023 Closed by Board and
Manak Tabra, Distt. Panchkula. Board and Dismantled
Dismantled
28 M/s SV Screening Plant, Vill. Manaktabra, Distt. 180 Karam Closed by 14.12.2023 Closed by Board and
Panchkula. Board and Dismantled
Dismantled
29 M/s Dashmesh Screening Plant, Vill. Raipur Rani, 800 Karam Closed by its 14.12.2023 Closed by its own
Distt. Panchkula. own
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o/ 7
To d
The Chairman hesk
HSPCB, Panchkula gt
Subject : Loss due to Rain and thunderstorm on 31* January and 1* February, 2024 Iﬁ“

Respected Sir,

We all screening plant owners inform you about our loss. We erect barricade along periphery
of plants with I Sheets and flexible cloth are damaged due to strong thunderstorm and heavy rain in
our region.

We all screening plant owners humbly request you to give some days to maintain the periplicry
plants with sheets and flexible cloths.

Thanking you

Yours sincerely
1. Mata Bala Sundri Screening Plant %—"" President //—

Wc/ Raipur Rani Screening Plant

Association, Panchkula

i 3. M/S Krishan Screening Plant “Q,' (&ﬂ,ﬂ{ A Yiut) L1 ffj’-
4. Saraswati Screening Plant ’%"/"‘J&

5. Markanda Screening Plant W

=6 ~Kanav Screening Plaat —_— \_?4)”7 3'2%’0\ LQ/

7. New Dashmesh Screening Plant — VI

2. Suraj Screening Plant

8. Shiv Shakti Screening Plant —
\Lam o
9. Bajrang Screening Plant % <§\

10. Vaishnavi Screening Plant ~ — —- % ay 76 l/’ C ) fgj_f-
11. M.S Screening Plant ')"W‘V’p”"d [ 9 azl772ugy)
12. Raja Screening Plant . — -

13. Kirti Screening Plant

o g'l 2n Ciﬂ,r\m
14. Ma Durga Screening Plant w R

_;;S_A.:nn.-_q.gmnninn_lllgnt ﬂn_,. k/
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it wedcay A gl

Naib Tehsildar,
Raipurrani.

The Regional Officer,
HSPCB, Panchkula Region.

Memo No. 1\5'5

from the Gurudwara Manak Tabra.
fganelss wret A 3Ny givn Aol

gHR A -

Sr.No|

29

/Reader. Dated 0.5“///2325

Distance of Khasra No. in which screening plant established in Village-Manak Tabra

AY AR WERT AT HIhe g H TEERT
AR Wes e O ouad RAd & g @ siRrne gaen free

ANNEXU RE-R359

‘Name of the screening plant.

Khasra No.

Distance  from|
Gurudwara Manak
Tabra

M/s Raja Screening Plant, Vill.
Manak Tabra, Raipur Rani, Distt.
Panchkula.

66//122/1, 66/22/2

280 &

M/s SV Screening Plant, Vill.

| Manaktabra, Distt. Panchkula.

66//15/1/2

180 ww

M/s National Screening Plant,
Trilokpur Road, Vill. Manak Tabra,
Distt. Panchkula.

5/125/1

250

M/s Kirti S(,reenmg Plant, Trilokpur
Road, Manak Tabra, Raipur Rani,
Panchkula

66//24/1

250 W

M/s Maha Luxmi Screening Plant,
Vill. ManakTabra, Raipur Rani,
Trilokpur Road, Distt. Panchkula

M/s Shree Shayam Ji Screening
Plant, Vill. Manaktabra, Tehsil and
Distt. Panchkula (Ankit Sai)

66//6

125 @

66//15/2

172 @3

M/s New Dashmesh Screening
Plant, Vill. Manaktabra, Raipur Rani,
Panchkula

80//10/1, 80/10/2

630 www

M/s Shree Markanda Gravels,
Manak Tabra, Panchkula.
M/s Mahadev Screening Plant,
Village Manaktabra, District
Panchkula.

' 53//15

80/19/1/1, 71112211

5980 @

25 @l

M/s Maa Sharda Screenmg Plant,
Vill. Manaktabra, Trilokpur Road,
Panchkula.

53/1M6/M1

43 wma

M/s Diwan Screening  Plant,
Vill. Manaktabra, Raipur Rani,
Panchkula.
M/s Shri Ram Screcnlng Plant,
Vill. Manaktabra, Trilokpur Road,

Panchkula.

M/s Durga Screening Plant, VPO
'Raipur Rani, Distt Panchkula.
M/s Shree Ram Screening Plant,

| VPO Raipur Rani, Distt. Panchkula..

53/116/2

80 @i

| 3011412

53/116/1

41w

30//13/2, 30//4/1

800 @

800 wrv
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-

15 M/s Punia Screening Plant, Village 30//3/1, 30//9 800 @
Raipur Rani, District Panchkula. | o——— 550
16 | Mis Shri Krishna Screening Plant, 30//19/2, 30//20 270 a
| VPO Raipur Rani, Distt Panchkula. | |
17 | M/s Ganga Screening Plant, Village 30//3/1, 30//9, 30//8 800 e
/ Raipur Rani, Distt. Panchkula. | S
§ 18 M/s Chandigarh Screening Plant, 30/16/2 800 il
Vill. & Tehsil Raipur Rani, Distt.

B Panchkula. a0
19 M/s Dashmesh Screening Plant, Vill 30//5. 30//6/1, 31111 800 @
Raipur Rani, Distt Panchkula | e

50 | M/s Shiv Shakti Washing Plant, Vill | 13//25/2 280w
|| Raipur Rani, Distt Panchkula. [ = ]
21 M/s Vaishnavi Screening Plant, Vill. 12//10/2 280 @i
| Raipur Rani, Distt Panchkula. | A
22 M/s Bajrang Screening Plant, Vill. 13/14 290 @z
| Raipur Rani, Distt Panchkuta | e =]
23 M/s Knshna Screening Plant, Vill. 15//12 350 @i
| Raipur Rani, Panchkula. [ | S — -
24 M/s Suraj Screening Plant, Vill. 15//5/12, 15/14/2 350 @
| Raipur Rani, Panchkula. _ -
25 M/s Mata Bala Sundri Screening 30//23 300 @wwi
| Plant, Vill. Raipur Rani, Panchkula. R
26 M/s Saraswati Screening Plant, Vill. | 15//14 350 @i
. ‘Raipur Rani, Panchkula. [ — S
27 M/s Samlashan Screening Plant, 1211213 250 @l
Trilokpur Road, Raipur Rani, Distt.
Panchkula N S
28 M/s Amar Screening Plant, Raipur 5//14/2 250 @y
Rani, Trilokpur Road, Panchkula.
29 M/s Aggarwal Screening Plant, 26//711 700 @
| Vill. Raipur Rani, District Panchkula. S
30 M/s M.S Screening Plant, Raipur 5//13/2 250
~_ |Rani,Panchkula L ____— [
31 M/s Kanav Gravels, Raipur Rani, ' 71//122/1/2, 80//11/2/1 590 ww
I Panchkula _
32 M/s B.N. Screening Plant, Raipur 30//191 800
i Rani, Panchkula _
33 M/s Shree Ganesh Screening Plant, | 12//21/3, 20/2/2 300 @
Trilokpur Road, Raipur Rani, Distt.
| Panchkula S — | E— o
34 M/s Shree Balaji Screening Plant, 12//18, 12//7/1 260 @
Trilokpur Road, Raipur Rani, Distt.
0 | Panchkula. S
35 M/s Maa Durga Screening Plant, 5/114/2 414 3

Trilokpur Road, Vill. Raipur Rani,
Distt. Panchkula. - -
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